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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 996 OF 2024

IN THE MATTER OF:
DR. ARIF ANWAR HASHMI ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH ...RESPONDENTS
AFFIDAVIT

I, NEHA SHARMA, aged about 40 years W/o DARPAN AMRAWANSHI is

presently posted as DISTRICT MAGISTRATE GONDA, UP.
@Tlﬁx £

/
ompanymg report has been made by the the Assitance of the ADM

s “as t'he DlStI‘lCt Magistrate

3. That the accompanying report has been prepared with the assistance of the
Additional District Magistrate (ADM) in light of the extensive administrative
responsibilities of the District Magistrate. This arrangement was made to
ensure the timely submission of the joint committee report and effective
coordination among the concerned departments, fully intending to comply

with the spirit of the Hon’ble Court’s directions.
A true copy of the joint committee report is annexed here@ANNEXURE 1.


A true copy of the joint committee report is annexed here as ANNEXURE 1.
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4. That the accompanying Report has been drafted by our counsel upon my

instructions.

5. That the contents of the accompanying Report are true and correct, and the
knowledge has been derived from official records and nothing material has

been concealed therefrom.

ob

DEPONENT

VERIFICATION

Verified on solemn affirmation at GoNDA onthis 11 day of pecemeer 2024,

that the contents of the foregoing affidavit are true and correct to the best of my

¢

DEPONENT
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ANNEXURE 1

JOINT INPSECTION REPORT OF M/S BALRAMPURA ﬁi\mmi ;
LIMITED (SUGAR & DISTILLERY DIVISION), VILLAGO® F@W\ /
DATAULL, MANKAPUR, GONDA, U. P, s

IN THE MATTER OF

Dr. Arif Anwar Hashmi Vs State of Uttar Pradesh (O. A. No. 996 of 2024)

1.0 Background:
Hon'ble NGT, Principal Beneh, New Delhi has passed order on dated 23.10.2024 for joint
_?ﬁs;;xgc@n of M/s Balrampur Chini Mills Limited (Sugar and Distillery unit), Village & Post-
£ Eazagi, ; ﬁkapur, Gonda, U.P. in the matter of Dr. Arif Anwar Hashmi Vs Siate of Uttar
Pradxzsii (0 A No. 996 of 2024). The relevant portion of the order is as below:

,be_fare faking any further action in the matter it would be appropriate to obtain a

% * .act’urﬁ ; ywn‘ lpr which we constitute a Joint Committee comprising District Magistrate, Gonda,

tfm P?‘ { State Pollution Control Boar d and Central Pollution Control Board.

order.
3. Said Conunittee visit the site, collect relevant information and submit report within one month.
6. List for further consideration an 25.11.2024.

Copy of reference NGT order is annexed as Annexure-1.

Subsequently, in compliance with said order, the following officers were nominated from the
concerned Department:

1. Smi. Neha Sharma, DM, Gonda
2. Sh. Alok Kumar, ADM, Gonda
3. Sh.T.N. Singh, Regional Officer, UPPCB, RO, Ayodhya (representative of UPPCB)

4. Sh. Arvind Kumar, Sc. 'C', CPCB, RD(N), Lucknow (representative of CPCB)
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Joint inspection of M/s Balrampur Chini Mills Limited (Sugar and Distillery Division), Village

& Post- Datauli, Mankapur, Gonda, U.P. was carried out by a joint committee on 14.11,2024.

During visit on 14.11.2024 both the sugar and distillery unit were found non-operational.

Therefore, further joint inspection of the unit was carried out by joint committee on 28.11.2024

while both the unit were operational. During inspection, it was observed that Co-gen. plant of

capacity 37 MW installed at Sugar Plant 1o meet out captive requirement and 6.6 MW power

generation was installed with distillery slope fired boiler.

The salient, observations and recommendations of each division based upon the inspection dated

14.11.2024 & 28.11.2024 are as below:

_ 2.0 M/s Balrampur Chini Mills Limited (Sugar Division):

/"/'f?‘\_?:;

ki

~

b

N
TAé ,G@g}\gal Information

W Aal Anwar Hastio Vs Siaie of Ustar Pradesh (O.A, o, Y96 012024 )

1.\ Nande of the unit and Address M/s Balrampur Chini Mills Ltd., Unit: Mankapur,
k. 1L X Village & P. O : Datauli, Tehsil : Mankapur, Distt:
iy A% Gonda, Uttar Pradesh- 271306
12, 4Namgwof the Proprictor / Contact person | Sri Neeraj Bansal (C.G.M.)

A 5 1A Designation | Mobile No.-7080402301
1. A Coigtact No. Email: neeraj.bansal@beml.in

?\jﬁ’w of Comm, 2006

4. | Sector Private

5. | Cane crushing capacity 8000 TCD

6. | Cane crushed 1044793.65 Ton (16.11.2023 10 14.04.2024)

7. | Sugar produced 120121.91 Ton (16.11.2023 t0 14.04.2024)

8. | Molasses generation 50209.5 Ton (16.11.2023 to 14.04.2024)

9. | Press Mud generation 4500245 Ton (16.11.2023 10 14.04.2024)

B: Water Pollution and its Controk:
10.] Water Supply Source Borewells (Nos. -03)
Waler Consumption (KLD)-
(Avg. of crushing season 2023-24 )
» Industrial » Approx. 1630 KLD
» Domestic » Approx. 365 KLD
11.| Waste Water Generation (KLD)-
(Avg. of erushing season 2023-24 )

" —};ugc_z 3 lko
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»  Industrial
»  Domestic

» Approx. 1193 KLD
» Approx. 194 KLD

12.| Waste water treated (KL.D)-

g, i - §23-24

(Avg. of crush‘mg season 2023-24) > Approx 1174 KLD

> Sa » Approx.194 KLD

» Doiestic Ppreui.
13| Details of TTP Mentoned i observalion
14.| Mode ol disposal of treated effluent Ferti-irrigation, Gardening, Bagasse wetling, etc

through pipeline.

15.| Flow measuring device installed at outlet | “Yes™ Electromagnetic Flowmeter

of ETP

Status of Consent under the Water Act-

1974

Valid till 31.12.2025

Information regarding Ferti-irrigation

.| Details of treatment of effluent before

ferti-irrigation

Treated through ETP

.\:)1 omumand area for irrigation (available

area)

216.59 Hectare (Farmers Land- 204.85 Hectare
and Factory Land-11.74 Hectare)

of tmnsportation of treated

Through HDPE Pipeline

Yes

nt durmg Iow demand pem)d

Treated effluent is stored in 01 lagoon (Capacity
18000 K1) (for 15 days storage)

22 ~Quahly of effluent being used for
23 Tem-umganon

Mentioned in observation

C Air Pollution and its Contrel

M

e v

Sourccs of Air Pollution

Boilers 2 Nos. (2x 90 TPI)

24.| Type of Fuel used with consumption Bagasse (Approx. 1752 TPD)

25. | Stack details with APCS Stack of Height 65 meters with APCS installed
1.e., Electro Static Precipitator (ESP)

26.| Status of Consent under the Air Act-| Valid till 31.12.2025

1981

D: Waste Management

27,

Type & Quantity of Waste Generated (In
crushing season 2023-24)

» ETP Sludge-332.31 Ton
» Press Mud- 45002.45 Ton
» Boiler ash- 6094.44 Ton
» Used oil- 2.93 Ton

.| Facility of Storage/ Disposal

» Press Mud — Used for making paliets
» Boiler ash- Boiler Ash is being used in in
granulation plant

Dr Anif Anwar Hashind Vs State of Ulter Pradesh (0.4, No. 996 o' 2024)
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» Used oil- used oil sent to Bharat Oil & Waste
Management Limited.

» ETP Sludge-Dispose off on land as Manure

29.| Disposal of waste As above

30,| Status of Grant of authorization of | Valid upto 11.04.2028
Hazardous Waste
E. | Observations: -

1. The unit has infrastructure for production of sugar using sugar cane as major raw material
with consented capacity of 8000 TCD and 37-Megawatt Co-generation for captive
requirement.

2. The unit was operational from 16.11.2023 w 14.04.2024 iu cane crushing season 2023-
24, Cane crushing for crushing season 2024-25 has been started on 19.11.2024.

3. The unit was granted consent to operate under the Water (PCP) Act, 1974, the Air (PCP)
; Act, 1981 by UPPCB which were valid upto 31.12.2025 and authorization for Hazardous

Other Wastes (Management and Transboundary Movement) Rules, 2016 which was

upto 11.04.2028. Copy of consolidated consent and Authorization is enclosed as

nexure-2 & 3.

=’ unit has presently three (03) borewells to meet its fresh water requirement. It is

457 Anformed that 02 borewells are used for industrial purpose and one borewell is used for

< domestic purpose. Electromagnetic water meter is installed in all borewells and log book
is maintained.

5. The unit has maintained log book of fresh water consumption. The unit has obtained
NOC for groundwater abstraction from Ground Water Department, Ministry of Jal Shakti,
Govt. of Uttar Pradesh, which is valid upto 11.10.2026 for extraction of groundwater.
Copy of NoC is enclosed as Annexure-4.

6. The unit has established Effluent Treatment Plant (ETP) with capacity 1200 KLD, which
comprises of following:

a. Bar and Screen Chamber

b. Oil and Grease Trap Chamber

¢. Rotary screen

d. Equalization Tank

¢. Chemical Dosing Tank

Dr. Auiff Anwar Hasiuni Vs State of Utiar Pradesh (G A, No. 996 of 24y Pagedof 16
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f. Micro scttler No.01

Primary Clarifier

q:

h. Aeration Tank

. Nutrient Dosing Tank

j. Secondary Clarifier

k. Micro settier No.02

I.  Multigrade Sand Filter (MGF)

m. Activated Carbon Filter (ACF)

n. Treated effluent storage lagoons (01 nos. with capacity-18000 m3) for 15 days
ETP Sludge Management:

a. Sludge Mixing Tank

b. Centrifuge and Sludge Drying Beds

¢. Centrifuge and Sludge Drying Deds

~During inspection on 28.11.2024, ETP was operational. Sample was collected from Inlet,

Ber K

|l sAmpling Parameters*
% 3 :.\)C‘”é @ti n
Pisg [37] pH ss [TDs BOD COD 0&G
e
> ;m?,émp 10.61 | 112 | 1948 70 264 i3
WONRitletof ETP | 843 | 26 | 1157 13 54 28
.\x.a""
1 [Tmigation 821 | 24 992 12 43 -
Channel
Discharge 55- | 100 | 2100 100 - 10
Standards™ 8.5
* all the parameters are in mg/l except pil
~Standards as per GSR 35(E), dated 14.01.2016.(For disposal on land)

8. As per above analysis report ETP was found complying with respect to discharge
standards at ETP outlet and irrigation channel.

9. Heavy metal analysis for ETP inlet, outlet and jrrigation channel has been also carried
out, Analysis result is as below:

Dr. Aqif Anwar Hashmi Vs State of Utiar Pradesh (O.A. No. 956 of 20243 PageSotlo
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Sampling location Paramecters™

Cd Pb Ni Zi
Inlet of ETP <0.01 <0.02 «0.02 <0.01
Qutlet of ETP «0.01 <0.02 <0.02 <041
Irrigation channel <0.01 <0.02 <0.02 <0.01

* all the parameters are in mg/l.

10. Online Continuous Effluent Monitoring System (OCEMS) at the outiet of ETP is
installed and connected to CPCB and SPCB server for continuous menitoring of efflueat
Guality atoutlet of ETP. During visit on 28,11.2024, OCEMS sengors indicating pll, TS5,
BOD and COD as 7.95, 2.54 mg/l, 4.79 mg/l & 47.9 mg/] respectively at outlet of ETP.

11. The unit has one lagoon with capacity 18000 m® for storage of treated effluent before sent
it to the farmland for irrigation, Treated effluent is used for Ferti-irrigation in its own land
(11.74 Hectare) as well as farmers land (204.85 Hectare).

i2. The unit has provided HDPE pipelines for use of treated effluent in its own farm. It is

¢ unit has installed Sulphur Treatment Plant for spray pond overflow effluent. Sulphur
Treatment Plant comprises of Flocculation Tank-1 & 2, Micro Plate Settler.

16. Overflow of Micro Plate Settler is sent for pre-aeration process and then fed into Aeration
tank. Sample was collected on 28.11.2024 from inlet and outlet of Sulphur Treatment
Plant and analyzed in the laboratory of UPPCB, HO, Lucknow. Sulphate at inlet and
outlet was observed as 2967 mg/l and 153.3 mg/l respectively.

17. The unit has provided electromagnetic flow meter for measurement of spray pond
overflow effluent and other effluent.

18. The unit has installed Sewage Treatment Plant (STP) with capacity 200 KLD for
treatment of sewage. STP comprises of following units:

Dr. Ant Aswas Hashmi Vs State of Uttar Pradesh (O.A. To. 996 of 2024) Page b ol lo
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a. Stilling Chamber
b. Oil and Grease Chamber
¢. Coliection Tank
d. Aecration Tank-1 &2
e. MGF and ACF
19. During inspection on 14.11.2024 & 28.11.2024, STP was operational. Trealed sewage
from STP is used for gardening purpose. Sample was collected from inlet and outlet of

STP. Analysis results are presented below:

8 Parameters Inlet of STP Qutlet of STP Standard”
No.
1. |pH 7.47 7.64 5.5-9.0
2. SS 49.2 <2.5 20
3. |BOD 14.8 5.72 10
4. | COD 50.3 17.5 50
Total 0.510 0.618 1.0
~Phosphorous
\ 1\‘.1 Nitrogen | 193 | 118 10
SRy .ITC - 2.0x1¢* -
i1 Q] - 20%10° Desirable-100,
/ Permissible-230
;W‘;‘u;\ Jipa ameters arc in mg/l except plL
:}ff_ 3 ZDCharge Standards as per Hon'ble NGT order dated 30.04.2019 in the matter of Original

" Application No. 1069/2018 Nitin Shankar Deshpande Vs Union of India & Ors. (Applicable
to all mode of disposal), which is mentioned in Consent order.,

20. It is evident from the result that treated sewage from STP is complying with the norms
expect Fecal Coliform.

21. The unit has installed separate energy meter for operation of ETP and STP and
maintamed logbook for operation of STP and E1P.

22. The unit has 02 boilers with capacity 2 x 90 TPH using bagasse as fuel. The unit has also

Cogeneration plant with power generation capacity of 37 MW. The unit has made

provision of two venting system of flue gas after ESP. One venting system is with

De. Azif Anwar Hashimi Vs Swaie of Uttar Pradesh (O.A. No, 996 of 2024) PageT ol 16
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common stack of hcight 65 m., while another venting system is with bagasse dryers
followed by multicyclone separator as APCD and stacks of height approx. 35 m each.
OCEMS sensor has been iustalled at boiler stack of Sugar unit, During visit on
28.11.2024, PM value at stack was indicating 14.25 mg/nm* on OCEMS display.

23. During visit, it is observed that the unit has installed monitoring facility at stacks with
platform porthole and spiral ladder.

24, The unit 1 disposing hazardous waste thirough TSDE of M/s Bharat Oil Waste
Management Limited, Kanur Debat. Copy of membership with TSDF is annexed as

Annexure-S,

3.0 M/s Balrampur Chini Mills Limited (Distiliery Division):

A: General Information

: Name of the unit and Address | M/s Balrampur Chini Mills Limited (Distillery
Division), Village & Post- Datauli, Mankapur,
Gonda, U. P,

Name of the Proprietor/ Contact | Mr. Neeraj Bansal (CGM)

o e Mob.No.+91-7080402301

e }T&l’ear of Commissioning. 2007
'Seg r Distillery
i} Production capacity
3./ Products Rectified Spirit (RS)/ Extra Neutral Alcohol
= (ENA) 7 Absolute Alcohol (AA)
* Consented Production | 100 KLD

Capacity
» Present Production

100 KLD
6. Raw  materials &  their | Molasses- 4060 Qts. /Day
requirement
B : Water Pollution and its Control
1. Water Supply Source Bore wells (02 no.)
Water Consumption (KLD) Avg of September, 2024 - 531 KLD
a. lndustrial 521 KLD
b, Domestic 10KLD

2. Waste Water Generation (KLD)
(Avg. of September,2024)

Dr. Avf Anwar Hashmi Vs State of Uttar Pradesh (O.A. No. 596 of 2624) Page Bof 16
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4. Indusirial
o Spent wash

o Other effluent

b. Domestic

747

08

Spent Lecse-90

Fermenter washing 17

Process condensate (MEE} -652
Floor washing-16

Cooling tower blow down-156
Boiler blow down-9

DM plant reject-12

Other (CPU RO Reject)-74

Spent wash generation-7.54

T 3wy | Waste water wreated (KLD)

4. Industrial

b. Domestic

Utilization Point /

o Spent Wash- 747 MYday
MEE
Spent Leese- 90 M/day CPU
Fermenter washing — 17 M¥/day .  MEE
Process condensate (MEE) — 652 M*¥/day
CPU

Floor washing- 16 M*/day MEE
Cooling tower blow down- 156 M*/day CPU
Boiler blow down- 9 M¥/day CPU

DM  plant  regject- 12 MP¥day
CpPU

Other (cpu ro Reject)- 74 M /day MEE
Spent wash generation- 7.54 KL / KL

Other effluent- NA

D Anf Anwar Hashiod Vs State of Ustar Pradesh (0.A. No. 996 of 2024)
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4. Details of ETP For spent wash management:
e Settling Tank
o Multi Effect Evaporator
o Lagoon-5600 m’
¢ Slope Fired Boiler
For other process effluent:

¢ Equalization tank -1392 m3
Buffer tank -300 m3
UASBR- 2784 1113
Acration tank -1392 m3
Secondary Clarifier- 203 m3
Tertiary Clarifier 261 m3
Clear Water Storage Tank 38
m3
Multi Grade Filter (MGF)
Activated  Carbon  Filter
(ACF)
Process Water Tank 58 m3
UV System
Ultra-filtration
RO Plant
5 /M%??'e of disposal of treated | Concentrated spent wash is incinerated in slope
efffaent
7

fired boiler and other process effluent is treated
in CPU and reused in Cooling Tower make up as

well as Termentation.
Status of Consent under the | Valid from 01.01.2024 to 31.12.2025
Water Act- 1574 '
C: Air Pollution and its Control '
1. Sources of Air Pollution Slope fired boiler with capacity -45 TPH
2. Type of Fuel wused with | Slope and bagasse (15.12 TPH aud 9.0 TPH)
consumplion
Stack details with APCS stack (height approx.88 m) followed by Bag
Filter as APCD
3. Status of Consent under the Air | Valid from 01.01.2024 10 31.12.2025.
Act- 1981
D: Waste Management
L 8 Type of Waste Generated Fermentation sludge and Boiler Ash
2 Facility of Storage/ Disposal Fermentation sludge - Send to granular plant for
raakng fertilizer
Dr. Anf Anwar Hashud Ve State of Uttar Pradesh (O.A. No. 996 of 2024) Page 10 of 16
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Boiler Ash-Send to granular plant for making
fertilizer

3 Disposal of waste

Fermentation sludge - Send to granular plant for
making fertilizer

Boiler Ash-Send to granular plant for making
fertilizer

Observations:

/
p’ Nl
-

Ui -

ained.

CPCB direction.

) {t’_a jer, (Jppy of NoC is enclosed as Annexure-8.

vacuum profile of MEE is as below:

1. The unit has infrastructure for production of Rectified Spirit (RS)/ Extra Neutral Alcohol
(ENA) / Absolute Alcohol (AA) with consented capacity of 100 KLD using molasses, yeast
cte. as major raw material. During inspection on 28.11.2024, the unit was found operational

2. The unit was granted consent under the Water (P&CP) Act, 1974 and the Air (P&CP) Act,
1981 on 30.11.2023, which is valid up-to 31.12.2025 authorization for Hazardous and Other
Wastes (Management and Transboundary. Movement) Rules, 2016 which was valid upto
31.12.2024. Copy of consolidated consent and Authorization is enclosed as Annexure-6 & 7.

3. The unit is meeting its fresh water requirement through two (02) borewells. Electromagnetic

During inspection on 28.11.2024, MEE was found operational with feed rate of 36 m*/hr or
860 m’/day and MEE concentrate was generated at 59 brix as against 55-60 brix as per

7. During inspection, MEE was found operational. Spent wash is fed to calandria. Temp. and

Calandria

5

Dr. Anf Anwar Hashni Vs State of Uttar Pradesh (O.A. No. 996 of 2024) Page i1 ol 16
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Temp. (Deg. C) 47.5 53.4 63.8 68.1 759
Pressure -663.1 -629.7 -592.8 -577.3 o -490.8
(mmHg) :

8. Concentrated spent wash is fed to slope fired incinerator with capacity 45 TPH using slope as
primary fuel (60%) and bagasse (40%) as sccondary fuel.

9. The slope fired boiler is having co-gen. turbine with capacity 6.6 MW. Emission from slope
fired builer is emitting out stack (height approx.88 m) followed by Bag Filter as APCD.

10. During inspection, it was observed that the unit has provided collection pit in fermentation
area to collect leakage and cleaning effluent.

11. The unit has installed Condensate Polishing Unit (CPU) with capacity 1392 m¥day for
treatment of other process waste such as spent lees, process condensate, cooling tower blow

down, boiler blow down ete. CPU comprises of following units:

a} Equalization tank -1392 m*
b) Buffer tank -300 m’

"“" \..4!3

sl 2B ,;rg tiary Clasifier 261 m®

Mo F ?‘\‘g}v’“Acnwted Carbon Filter (ACF)
}) Process Water Tank 58 m’
k) UV System
1) Ultra-filtration
m) RO Plant

12. Treated effluent from CPU is partially reused in fermentation after UV and remaining treated
effluent (RO permeate) is used in cooling tower make up.

Dr. Axif Anvar Hastuni Ve Stare of Utiar Pradesh (O.A. No, 996 of 26243 Page 120l 16
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13. During inspection on 28.11.2024, sample was collected from CPU inlet, CPU Outlet and RO
outlet. The samples are analysed in laboratory of UPPCB, HO, Lucknow and analysis report

is as below:
Sampling Parameters™®
Tpion pH | S [IDS 1S |cd_ |Pb Ni_|Z |BOD |coD
Equalization 3.74 | 268 | 2419 | 2687 - - o -~ | 256 | 7616
Tank of CPU
. | (inlet) - .
e CPU outlet 7441 78 | 1896 ] 1974 | <0.01 | <0.02 | <0.02 | <0.0| 38 144
1
RO outlet 7221 12 | 60 | 72 - - - - 3 44
* all the parameters are in mg/l except pH

14. During visit, the unit has provided water balance for month of September, 2024. The copy of
same is annexed as Annexure-9,

it has discontinued bm«:ompostmg operatxon since June 2016 for spent wash

is observed that the uait has two others lagoons of capacity 15272 m3 and

¥ informed by unit representative, that these two lagoons with capacity 15272

g At
@\\ o ‘m.3 anﬂ/Z’SIAImB is being converted for rain water harvesting.
OP} g N ¢ % @ir,hd.s installed Online Continuous Emission Monitoring System (OCEMS) at boiler
T iﬁ—mék‘ As informed, OCEM is connected with CPCB/SPCB Server. During visit on
28.11.2024, PM value at stack was indicating 16.42 mg/nm® on OCEMS display.

4.0 Monitoring of Bishui River, Ground Water and Drain

River Bishui is passing adjacent to the Sugar and Distillery unit. River Bishui meets to Kuano
River, which meet to River Rapti and ultimately meet River Ganga. It is also observed that drain
carrying domestic waste water of Village- Kudasan is meeting to River Bishui. During
inspection, no effluent from unit was observed discharging into said drain. During visit, meagre

flow in the upstream of said drain was observed. Samples of River Bishui (upstream and

L, Al Anwar Hashmi Vs State of Utiar Pradesh (0.A. No. 996 of 2024) Page 130l 16
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premise) were collected on 14.11.2024.

. Analysis report of river Bishui is tabulated as below:

Cmea{s.v /

Heavy metals results awaited.

Parameters Unit Upstream Downstream
pH -- 7.62 7.74
Colour mg/l 10 10
Conductivity uSiem 363 376
Sulphate mg/l 15 11.3
SAR e 17.6 10.8
Boron mg/l BDL BDL
Dissolve Oxygen | mg/l 12 6.9
COD mg/l 13.1 18.1
BOD mg/l 4.82 6.24
Total Coliform MPN/100 mi 6.3x10° 2.6x10
f;%"(llxlﬁ}rm MPN/100 ml 3.3x10° 78x10°

downstream), Drain {(downstream) and Ground Water (2 within premise and 2 outside the

: per aémvc analysis report, river Bishui is meeting with Class D water quality (Fit for

o il mpagg jon 7!‘ Wild life and Fisheries) as per Designated Best Use (DBU) Water Quality -

; 3 ,tbfrg Qmmutee has collected the samples of ground water from the various locations near

i.he unit for the identification of the impact/contamination on the ground water by the units on

dated 14.11.2024. Analysis of said samples are under process in the laboratory of CPCB and
analysis report is as below:

8. No. Parameter | Unit Hand pump | Hand Bore well | Hand Std
Dis Pump in | Near the | Pump IS
{Deehbaba) | front  of | ETP near 10500:2012
Dr. AnT Anwar Hashuni Vs Staie of Ussar Pradesh (0.4, Nu. 896 of 2024) Page 14 of 16
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the Unit Godown
gate
1 pH - 7.11 7.06 7.26 6.94 6.5-8.5
2 Coluur iluzen Us s U 05 05
3 DS mg/L 254 415 310 486 60
4 Total mg/L 256 337 259 407 206
Hardness
5 Alkalinity | mg/L 226 331 215 320 200
6 Chloride | mg/L <3 13.2 <3 4.90 256
7 Floride mg/L 0.548 0.556 0.506 0.623 1.0
§ | Sulphate | mgL 7.85 264 6.75 22.6 200
9 Nitrate mg/L <2.2 <2.2 <22 <22 45
10 COD mg/L <5 <5 <5 <5 o
6 T A ,I‘\‘)\ Ry s  Heavy metals results awaited
: L -\
= \‘4\12 observed from the results that the Total Hardness was found above the drinking water
Standaed.

501D yoe "‘eam sample of Kudasan Drain is taken during visit analysis report of said drain is as

A
7 =
) ?*:/V%\P:(gq/ Parameter Unit Downstream ?ample of
R «Q}",,’—;‘/' Kudasan Drain
Mt i pH - 7.81
2 Colour Hazen 40
S8 mg/l, 216
3 TDS mg/L 546
4 Phosphate mg/L <1.5
5 Nitrate mg'L 7.43
Di. Anf Anwar Hashasii Vs State of Uttar Pradesh (0.4, No. 596 01 2024) Page 150016
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o Nitrite mg/L 0.15
7 Ammonical Nitrogen mg/L, 1.26
8 COD mg/L 38.5
9 BOD mg/L 1.2
10 TC MPN/100 ml LIx10°
11 FC MPN/100 ml 1.1x10*
.

» Heavy metals results awaited.
6. As per above analysis result low BOD and COD value observed which indicate no industrial
discharge in the Kudasan Drain.

Concluding remarks and Recommendations:

It is evident from above observations that the sugar unit has installed Effluent Treatment Plant

(ETP) for treatment of process wastewater, Sulphur Treatment Plant for Sulphur removal form

pond overflow/injection effluent and Sewage Treatment Plant (STP) for treatment of

»
e f i i coliform stdudd.rds at outlet. No industrial discharge in Kudasan Drain was

a
5 )ﬁ%dng visit. River Bishui is meeting with Class D water quality (Fit for Propagation of

7’-2’5‘{; WAL d Fisheries) as per Designated Best Use (DBU) Water Quality Criteria,
N iz

4

o "‘.ﬁrmt Committee:
P
e .))\'\0
W é““ T e
- AN G
Alok Kumar, T.N. Singh, Regional Officer, Arvind Kumar, Sc. 'C', CPCB,
ADM, Gonda UPPCB, RO, Ayodhya RD(N), Lucknow

Neha Sharma
DM, Gonda

De. Aal Aawar Hashini Vs State of Utar Pradesh (O.A. No. 996 02024) Page 6ol i6
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item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 99672024

Dr, Arif Anwar Hashmi Applicant(s}

Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 23,.10.2024

CORAR: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’ELE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

ORDER

sac. ol A letter petition dated 22.12.2023 has been received from Dr. Arif

Z. Complainant has said that there is a sugar mill at Mankapur,
District Gonda, having sugar and distillery units, and it is discharging
industrial effluent containing arsenic which is causing death of several

animals, birds ete. and also causing health hazards with local people.

3. In our view, before taking any further action in the matter it wonld

Le appropriate to obtain a factual report for which we constitute a Joint

19
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Committee comprising District Magistrate, Gonda, Uttar Pradesh State

Pollution Control Board and Cexntral Pollution Contrel Board.

4. District Magistrate, Gonda shall be Nodal Authority for co-

ordination and compliance of this order.

5. Said Comumittee visit the site, collect relevant information and

submit report within one month.

6. List for further consideration on 25. 11.2024.

Sudhir Agarwal, JM

A om o )
Pode i g

= Upadyay
dvocate

; Dr. Afroz Abmad, EM
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A —

7"5._‘_‘

B

Lttar Peadesh Poliution Conirol Board
Building, No TC-12V Vibhuti Khand, Gomii Naga, Lucknow-226010
PHone:ISIIFI RIS 2T, Fuxd 12T 20004, Lmakt: infoaguppeb. b, Websrie weaesippeb com

. e o

R —

156280/U PPCB/Faizabad(UPPCBROYCTO/both/GUNDA/Z0Z3 Date: L4/12(2023
To, '
i
DALRAMPUR CHINIMILLS LIMITED UNIT MANKAPUR SUGAR l)I\"%f()*\ o
village Datauli, Tebsil Mankapur, Distt Gonda (UP),GONDA271362 f\pphcatwn ld-
| 23455860 ]

Consolidated Consent to Operate und Authorisntion bereinufler referred to as the CCA (Cansnliﬂatad
Cougent & unthorization) (Fresh) under Scetion-235 of the Water (Prevention & Control of Pellution)
Agt, 1974 and under Section-21 of the Alr (Prevention & Control of Pollution) Act, 1981

CUA 1y hereby granted o BALRAMPUR CHINTD MILLS LIMITED UNIT MANKAPUR DUGAR
DIVISION lc:c.au.d at village Datauli; Tehsil Mankapur, Disit Gonda (UP},GONDA,Z?EM subjectto
the provisions of the Water Ael, Alr Actand the arders that niay be made further and subject to following
s gind conddions i-

1. This CUA BALRAMPUR CHINIMELLS LIMITED UNIT MANKAPUR SUGAR DIVISION granted
for the period from 01/01/2024 to 31/12/2025 and valid for manufaciuring of following products.

oA i i S
_{S ‘i’mducl Quantity Unit

No { i e S i S— "
1 (_r_‘,h..d&gu-vur“__ - _Mumc loan\,s l)z.\'
,2, . il’wu Ws&ﬂmngzt 37 Lo AMegmwatt

o s o S b W32 b

Kin ! _ Quantity(KL1DY) !walm«.ut facitity D_isx:hnrgggoiﬁi
?'m'mmeho 2 KEH STP

 Industeial__ l gewkwn | owre |

ol

of ;;mmz Yi Ss.umdw g and wmarv l.uatmum as is rt,qum.d with rciu CHCE 10 mﬁuum quanmy :md qu.ﬂm
Juease of stappage of functioning of BT, production bas to be stoppad immediately and disBoard has 1o
be intimated by Qax/phone/cmall with @ report in s regund to be dispatched immediately. ‘
(it} Phe treated eittuent shall be veeycled o the muximum exient asd should be reused within the premises 1
tor gurdening e, Quatity of the treaied effiuent shall meet w0 the fotlowing general and specitic standards as
prescribed under Lavironment (Protection) Rules, 1986 and applicable 1 the unit from thne-to-time -

Industrial Effluent Quality Staadard

]‘ _S.Nu. l ; __i?aéaiiie_!;:r. - mndaré“.,.. i
! 1 } , pH ! As per Eg@'yx Rules,

S AT
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2 BOD {mg/L; As per E{(PJA Rules,
J— 1888 . . .
3 CUU (gl i As per E(PJA Ruies,
1886
4 TS {mg/l) As per E(P)A Rules,
5 Oil & Grease (mgiL} | As per E(P)A Rules,

(1v) Sewage Treatment and Disposal - The apphican shail gsmnds. wfnpwhmmn 5 l P as is required with
reference 10 influent quantity and quality. T case of stappage of functioning of STP. production has 1o be
12+ quned this Board hias-to be timsied by fov'phonetemail with o report in this regand 1o be
dispatehed immedintely,

(v) The treaied sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously 30 28 10 achieve the qua%i:v of the treated sewage to the following standards.

’ :
stopped fenediate

NS 0 0l b S e A e P 50 - ————. D D il A e 0 I i A S

SNo. Pua sunelers b!nndnrd:\ o
1 e pH As per E(P)A Rules, 1986
2. .1 BOO(mgit) | AsperE(P)ARules, 1986
3 . S8 IeR ] . AsperE(PIA Rules, 12686
4 Fecal Cofiform As per E(P)A Rules, 1886
"""" s (MPN/100ml) o

3. Conditions under Air (Prevention and Coatrol of Pollution) Act ~1981 as amo.ndcd H ;
1) Thego licant :.h.all use fm}cmn-» tut.l m;d tjhiaxi a cmup:du.mnc contral system mnnssung of control

Air Pollution Source Details

i Typeol tuel] Stack no Control Yeight of
Pollution ; Device Stack
,'M"N&‘ P WS I, or- s e eprmiee s
/ 02 Boilers | Baggasse 1 Paﬁicuiate As per E{(PIA
having Matler Rules, 1986
capacity 90
TP Each | A . o
Lmmission Quality Standurds
SNo.  Stkno_ | Paraweters i - Standurds___
1 1 Particulale Matter iAs per E(P)A Rules,
..... — pr—— o 1966

tu case of stoopage of Nunctioning of air pollution control frqmpmcnz. production has 1w be stepped
immediately und ihis Board has to be intimaied by fax/phonesemail with @ report in this regard (o be
dispached immediately

(i) The unit will not use any type of restricted fuel.

ii1) Nuise from the D.G. Sat and othier source(s) should be controtied by providing an scoustic eaclosure s is
requirad for meeting the ambient neise standards for night and day time as prescribed for respective
wreny/zouss {odusteial, Commercial, Residentisl, Silence) which are as follows :-

Dray time @ from 6,00 2o, to 10.00 pon., Night time: frain 10,00 pan. 10 6.00 a.m,



e o x o g

Sandurds fur fndustrial
Nuise level in Area
dbiA) Leg

L
 Commercial ] Resideniial Silence
Aven Area Zone

Day | Night I)ay Ii\:ght Day |'Night} Day ’\‘wht
| Time Tunc Timme | hme Time | Time | Thoe | ix;gw
o las o tes | ssisslas | sol 4
4. kssential dugumunts 16 be subptied lw thc Industry/Unit as Applicable -
(i} Environment Statenent in Forni-V of Environment (Protection) Rules, 1986,
G e ey conplidnce seporlol the CLaA, phiotepraph vi BTPATCs Waste Suruge Area,
5. Competent Autharity reserves the right to change/madity/add any tme any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movenent) Rules, 2016 will sesults i legal action under the aforesaid Acts snd Rules.
7. 1n compliance W the G.0 101 1I/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Lovicopment, Forest and Climate Change, Uunar Pradesh. You are dizceied to develop Mivawaki Forest as
per the SOP available at URL-hip/ivwwwapeep. in/TrainingSessionaspy for ensuring timely eomphiance of
this disectiva, you are hereby direcied to submit a bank guarantee with micimum validity of one year of the
amount equivalent o the sum of initial consent fees (Air and Water) or Rs. 50,000/ (Rs. Tifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be reveked by the Boacd.
8. 11 the unit uses the ground water and requires the permission from SOWA/CGWA for water abstraclion

‘otipetent ot mty

| analysed the samples of eflluent/cmission/hazardous wastes at least once in o theee
ry recognized by the Mol:F and:shall report o the UPPCR.
lowever, not without the prior consent of the Board bring into use any new or aliered

%wmrgc of effluent or gases cuission or sewage waste from the unit.

"*7‘3?@?1 _ fnl waste seater and domesiie waste water shall be disnesed jointly at one disposal paint,
qu“}:qﬂmm shiall provide discharge meastuement equipment at final dispesal peint.

4. The applicant shall strietly comply with conditions of this CCA and subinit compliance report of stipulated
conditions within 30 days of reecipt of this CCAL If at any poiat 6f G, itis found that the industey is not
complying with stipulated conditions or any (urther discction/instruction fssued by the Board, legal action
shall be initiated against the applicant,

5. The apphicam shall maintain good bouse keepmg. All valves/pipes/sewer/draing ete. must be leak-proof

0. The industry shall provide uninterrupted eotry to the STP/ETP inlet and ocutlet points, Air Pollution
Contrel pyuipment and stack for smooth s.mxpimg monitoring ol efficiency of poliution control systems.
7. The industry shadl provide Inspection Book at the tinwe of inspection w the Board's officials.

8. Wiaever due (o any accident or other wnforescen et or event, such emission occurs or is apprehended
veewr in excess of staudards laid down, such informaiion shall be reported to the Board's offices and all
othier concerned offices. In case of failure of polhition control equipiaent, the production process connected
w it shall be stopped with immediate cifect.

9. The industry shall aperate in o manner sp that wll einissions be emitied through designated chimney/stack
ullly. d




.,_W‘

10, I case of any damage o the apriculture productivity, human habitation ctc. by e vperation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported 1o Board's oilices, The indusiry shull be liable w pay compensation also n such cases as decided by

the Competent Anthority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in producuon types/
production capacity/manufacturing process/capacily cobiancement etc. or any change i effluent discharge
pueing or eaission point

12 The Boasd rescrves the right to revoko/add/madify any slipulaicd condition issucd along with CCA, s
may be necessary,

Specific Conditions:-
1. This consent is valid for e production of 960 TPD Crystal Sugar by using 8000 TCD Sugar Cuane
Crughing and Power Cogeneration of 37 MW only.

2. The industry shall maintain strict supervision wnon Mucluatious in operiting parameters with respect o
cuch treatment unit of the Effluent treutment plant,

3. The ET.P. unit operation ling up Strengthening is w be maintained.

4. The industry shall easure deployment of qualified o siep up sell monitoring mechanis on 24 27 Hows
basis. .

s e Y dhe mdustey should lolow the duccuons ssued by e Mastry ol Lavironsuent Forest. .md (,hmaw
QTA ,q;y se, Delhi vide Notification no. GSR 33(E) dated 14/01/2016,

_,...—-\

G. 'N{e l‘:

. studics shall include comprehensive study of waler & waste water balance in Addition to the
L Frasad i-gdegiacy tudies of 1.0 relating to pollution load reduction impacts afier implementation of treatioent
Risy “’_‘,’! . /\muhm){\o% Wl discharge of weated effluem completely for irrigation purposes in place of discharge on
PR ehwiter body.
) Tt ‘L.d7 i
A O/ 7 3‘3}& dL.:.xry shall deploy self monitoring task force to strigily observe & monitor treated ufﬂucnl,

o TSRO )

2 ‘/7“ £ e drge restriction on surface water body locatd-in its proximity.
- (Ut o

~ ..-...--;;‘.‘-""

B
by

8. The indusiry shall also explore treated effluent re-cycle mechanism in furtheraoce o the application of
treated effluent on land us a significant gliernative mode of rescycle. This step shall in turn reduce hydraulic
loading of etfiucnt discharge as well as shall eliminate extrunecus treated effluent discharge possibility
elsewhere

9. The Unit shall subnuit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2022 and the audited balance sheet for the current year and the details of fecs deposited
within 2 monih failing which consent would be decnied void.

10. This conseut is valid only for products and quantity meationed above. Industry shall obtain prior
approval before making anv modification in product/process/ficl/ plamt machinery (ailing which consent
would be deemed void.

. In compliance of the provisions of the Plastic Waste Management Rules 2016 as umended, the industry
stiall submit the Latended Producer Responsibility (PR ) for the disposal of Plastic waste generated within a



k——m 4

wonth failing which consent wouid be dened void,

12. The vverall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silenoers, enclosures clc, on all sources of noise generation. The
ambient soise leval shall confirm o the standacds under the Bavarcament (Protection) Act 1986.

13, The videss passed by Hon'ble National Green Tribunal in O.A, No. 1272023 in Qxc matier.of Alok Kumar
Mishr & Urs Vs, State of Utlar Pradesh shall prevail on this CTO.

14. The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rutdus, 2056 and The Plastic Waste Munagement Rules, 2016 as amcuded.

15,11 closure urder is issued by CPCB or UPPCH against any defaulting wnit, then CTO igsued sachier will

suspended during Wie pendency of the closure period and afler ensuring the complinnce and after revocation

cf clasure order, the CTO will be decmed 1o be restore subject 1o the effective date of revocation of the

-order, with imposed conditions thereof.

' ﬁO T,q A\
’ Y @.}‘ ai) data or submission of false/fabricated data and fuilure w comply with any of the

gned\gbove may result in withdrawal of this CT0 and attract action under the provisions of

Digitally signed
RAM by RAM KARAN
Date: 2024.01.17
Chie nv@&mm Wé&&i’%ﬂ' 4

i o
3\‘ 4
Lai.f}i'tm. i B Poltution Coatrol Board, Ayodhya for mmrmdtmﬁxAdMgcssary acliaBigitally signed by
RAN KARAN

ChidQPRAMent: ORIEERAA,

oo
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272683 1 Fax:0522-2720764 Kawiiz infoi@uppch.com Websitvt wivw.uppeb.com

Ref. Na ¢ I9890/UPl’CB/Faizahad{UPi’CBRO)/H\VM/G.QNBAIZOZS
Dated 1117042023

To,

M/s BALRAMPUR CHINI MILLS LIMITED UNIT MANKAPUR SUGAR DIVISION
village Datauli, Tehsil Mankapur, Distt Gonda (UP),GONDA,271302

Telisil siviankapu

District :GONDA

Sub = Authorisation issued under the provisions of Hazardous and Qther Wastes (Management and
‘Trapsboundary Movement) Rules, 2016

1. Number of authorization and date of issuc 19690 and 1 L/O4720623 .
//YT(‘;‘; = Reference of application (Ne. and date) B54U370 and 25/0372023 .
i VRV A AN

JANKAPUR SUGAR DIVISION is hereby granted wn authorization based on the enciosed
ned inspection report for gencration, collection, utilization, storage and disposal or ny
of hazardous or other wastes or both on the premises situated at village Datauli,
ankupur, Distt Ganda (UP) . '

Details of Aunthorisation

S £ S ‘ AR —— - R SRESTIL e
/ Catgnary of Harardous } A uthorised mode of disposal Quantity(ton/annum)
- “Wasl as per the Schedules | or recycling or ulilization or
‘“S.‘;;-‘ . Ll unad Ml of these rules | co-processing, cte, . P
L s ) (Usedor Spent Oty | Through TSDE_ lugeres
2 Ca-33.1 (Empty Through TSDF 0.3 7TPA
Barrels/containers/liners
comtaminated with hazardous
. - |chemicaliwastes) b e S N SO
3 Cai-32.2 (Comtarvinaied coson  Thiough TSDE 2.3TEA
L3 ur oty clesaig msterials) | !

Lo The suthorization shall be valid for a period ol 1170472028 from tie date of issuc of this letier

2. ‘ihe authorization is subject 1o the lollowing gencral and specific conditions (please specify
any conditions that need 1o be imposed over and above general conditions, if any) .

A General Conditions of Authorization «

i The auihorised person shall comply with the provisions of the Envirenment (Protection Act,
1986, and the rules made there under . . -

2 ‘The authorisation or its rencwal shadl be produced tor inspection at the request of an officer
authorised by the State Pollution Board .

K4

The person suthorized shall not rent, lend, sell, wunster or vtherwise Lransport the hazardous
and otier wastes except whist is permitied through this autherization
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4 Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the persen euthosized shall constitute o breach ol his authorisation .
: The person authorised shall imploment Emergency Response Procedure (FRP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leskapes, fire ete. and their possible impacts and also carry out mock drill in this regard at
regular inderval of tme .

6. ‘[he person authorised shall comply wiih the provisions outlined in the Ceatrai Poilution
Control Board guidelines on Implementing Lisbilities for Envirunmental Damages duc to
Handling and Disposal of Hazardous Waste aad penaity .

7. 1t is the duty of the authorised person Lo wke prior permission of the State Pollution Control
Boud to close dowa the facility .

8 The imported hazardous and other wastes shall be fully osured for transit us well as for any
accidental occurrence and its clesn-up eperation .

9.  ‘Therecord of conswmption and fate of the imporied hazardous and other wastes shall be
msintained .

10,  The bazardous and other waste which gets generated during recycling of reuse'or reeovery of
pre-processing of wilisation of imporied hazardous ur other wastes shall be treated and
disposed of as per specific conditions of authorisation .

The itaporter or exporter shall bear the cost of Tmport or export und mitigation of damages if
&

B o R ¥ B Aby olger conditions for compliance s per the Guidelines issued by the Ministey of
i o havironinent, Forest and Climate Changes or Cental Poliution Control Board from time 10

N
]

W, Sp'c")(-..,pgfl“. ‘
45 1 Ay

W L
S L i | 4
\<\ Y, -.\-'\..\.\"";}z,:-’
: O B R A—. "
2R Bt Conditions of Authorization

1. The authorization shall be valid upto dated 11.04.2028, il not suspended or cancelied earlier,

2. The wastes must be safely collected in leak proof containers and shall be duly marked in & manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic faciors. All hazardous waste containers / bags shall be
provided with o general label. The storage area should be atan isolated spot in the premises aud
must be tenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
imchuding groundwater takes place due 1o activities for which authorization bas been requested.
Comprehensive safety measures must be followed in handling of wastes and the stafl must be
properly trained, )

4. 1t is brought to vour notice that as per the order dated 14-11-2003 passed by the Houw'ble Supreme
Cowit in WP, (¢) Nu. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2010 shall be allowed 1o operate witheut valid
authorization. It s also provided in the same orders that indusiries which are not complying with the
conditions of authorization shull not be allowed 10 operate. Hence in case you fail to apply for
autherization, belore its expiry or fail 1o comply with conditions of the earlier authorization issued
w you, closwre order shall be issued agaimst your industry witlioul any further nolice.

5. The applicant must file retamns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it 1o Board's inspecting officials,



o -.V | —

.

6. In case of occurrence of an aceident, complete details on form must be sent to U.P. Pollution
Control Bourd at the earliest along with details of mitigate and remedial measures taken.
7. the authorized personsagency shall not receive, colleet, or store any hazardous waste rom any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
gther reprocessing unit it must be ensured that such unit is fully complying with mvxronmmlal
requirements and has & valid authorization of the Board.
8. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flaminable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wasies
st be snitahiv and safely handled.
9. It is within the powers and {unctions of the U.2, Pollution Control Board 10 inodify / revoke the
terms and conditions of the authorization/Registration issucd under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.
10. You are directed 1o display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handied in the plant, including waste waler and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 135 days of reccipt of this letter.
FLL s thie mandiatory duty of the authotized persowagency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 16 of Hazavdous and Other Waste
_ {Management and Tmu boundary Movem::nl) Rulcs, 2016.

with U.P. Poliution Couvol Board. The record

cnvnro.nn{.m lésultuw du» W improper handlm;, 3 and dlspusal of hdzardous waste hbicd in sc.hcdulc

y v a\g&,md shall be liable to pay a line as levied by the State Pollution (,onuoi Board under the
F

6. Du«ula ol raw material (which is Hazardous waste) and product along with quanmy shall be sent
within 2 month.

17, Y ou shall become the member of any common TSDI lor S.L.F. which has been authorized by
UPPCB and send the stored hazardous wastes for final disposal o the TSDY and report back 1©
ULP.P.CB. with the required manifesto (document of proof) within ong/three month of this letter.

i 8. The unit shall ensure that LLW. is regularly seat o Autherized common TSDF and shali not store
for more than Y0 days in accordance with under rale 8 of HOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall mect the prescribed standards under
Environmental Protection Act. 1986.

20, Copies ol Huzardous Waste Mautlest in Form-10 shail be sent regularly w UPPCB for cach
category of waste sent o TSD/Incinerator,

21. This authorization/Registration is valid tiil the industry is having valid consent as per the
provisions of Air(Prevention and Control of Pollution) Act 1981 und Water {Prevention and Control
of Pollution) Act, 1974,

22, Industry shall comply the provisions of EP Act, 1986, Waler (Prevention and Control of
Pollution) Act, 1974 as umended, Air (Prevention and Control of Pollution) Act, 1981 as amended
asd E-waste (Management and Handling) Rules, 2010,



FW

.

25 L sutiwnized actudd user ol hnzardous and vlicr wustws shiall aisiain ieeoids ol linzadous
and other wastes purchased in a passbook issued by the Staie Pollution Control Board along with
the authonzation,
24. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days,
25, The industry shall submit the colored photo graph of display board within 15 days.
26. The industry shall submit the form-10 wathin 15 days for disposal of hazardous waste.

e 27, Concealing factual data or submassion of false/fabricated data and failure to comply with any of

. the conditions mentioned above may result in withdrawal of this suthorization and attract action

under the provisions of Law.,
ATUlL RS} el

Y AD AV Date 202304 13
UTTAR PRADESH POLLUTION CONTROL BOARD

- EmnET

Copy to: To the Regional Officer, U.P.Paliution Control Board, Ayodhya for information a‘gg _—
necessary action . ATULESH %Lﬁu?mv’

~ YADAV gasam
CEO/ME, 1/C Circle

Wi
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This certificate is clectronically generated and does not require digital signature
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MEMBERSHIP CERTIFICATE

13

Mrmgu&mmmmm&nmm&m
QQMMQ&MMJMM“%{ Gonda-271306, UP

is a registered member of our facility P!
|

For Bharat Gil & Waste Management Lid.

gitalty Sqared iy fragas e rag
Dote Leaa-0d0s 133581

W A828.1 1008

0; FeY4BBH 2N 97 v E G
C’\'&MIGDL-@Y

Authorized Signatory
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Oné'may verify active' membership by calling
Bharat Oil & Waste Managsment Lid. at
011-4100 0710, 2981 6466 or Email: sales@bharatoil.com

!

For Bharat Oil & Waste Management
Ltd,

Lonjriadiy Sigiiiol By Bamair £ Kaanivgo
Sunder B KGR Dons yed 07 10804
£ (mmn&lm P ALINP6.250

Authorized Signatory
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| Sales Office: Fasiiies :

I 1 Communty Cente, LOF. 7235l Kadash & E-18, Sabitabad Infustial Area Sie4
Voo Deiti- 0065, g Ghiazzaas - 241 G20 (0P; i

* Rege, Office. sa&mwz,va.wm.z
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“ 48 " ANNEXURE - 7

Uttar Pradesh Pollution Control Board
Building, No TC-12V Vibhati Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax,0522-2720764, Email: info@uppebin, Webshie: wirwuppcb.eom

@k

196321/UPPCB/Faizabad(UPPCBROYCTO/both/GONDA/2023 Date: 30/11/2023
To,
M/s
BALRAMPUR CHINI MILLS LIMITED UNIT MANKAPUR CHEMICAL DIVISION
village Datauli, Tehsil Mankapur, Distt Gonda (Uttar Application Id-
Pradesh),GONDA, 2713062 23460645

Censolidated Consent to Operate and Authovisation heveinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Controi of l’o}luﬁon)
Acty 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA s hereby granted o BALRAMPUR CHINI MILLS LIMITED UNIT MANKAPUR CHEMICAL
DIVISION located at viliage Datauli, Tehsil Mankapur, Distt Gonda (Uttar
Pradesh),GONDA,271302. subject ta the provisions of the Water Act, Alr Act and the orders that may be
'nadc fmther and subject to following terms and oondmons -

Quantity Unit

ed SpirivExtra {100 Kilo Liters/Day

iiud of Efflucat Quanligg{BILD) | Teeatment facility | Discharge pulnt
Domestic 200 KLD Sister Sugar Unit | Sister Sugar Unit
STP STP
Industrial ZLD (Zero Liguid ETP ’
Discharge)

(if) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

1n case of stoppage of functioning of ETF, production has to be stopped immediately and this Board has 1o
be intimated by fax/phone/email with & report in this regard to be dispatched immediately.
(iif) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Standard
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1} [ J

S.N6. Parameter Standard J _
(iv) Sewage Treaunent and Disposal :- The applicant shail provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously 5o as to achieve the quality of the ireated sewage to the following standards.

S Ne. Parameiers Standards
1 pH As per E(PJA Rules, 1986 |
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (moil) As per E(P)A Rules, 1986
4 FFecal Coliform Ag per E{P)A Ruiss, 1986
(MPN/100ml)
5 _ Remarks 08 KL Treated Sewage

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 45 amended -

i} The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
centinuously so as to achieve the level of pollutants to the following standards,

Alr Pollution Source Details
S Nao. Adr Type of fuel] Stackno Cenirol Height of
Pollution Device Stack
Source
e 45TPH | Baggasse 1 Parliculate | As per EgZ)A
» L Slope (9.0 TPH) Matter Rules, 1966
cineration| and Slope
'. \Boiler 15.12
R ETES . PH)
.. \--: A ’ '\
A ) ; Emmission Quality Standards
I,
-;g‘ % Stack no Parameters Standards

S s W 1 Particulate Matter |As per EgP)A Rules,|
2 1086
s Oppage of functioning of air pollution contro! equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard fo be
dispatched immediately

(i) The unit will not use any Lype of restricted fuel. : _,
i) Woise from the D,G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arsas/zones (Industrial, Commercial, Residential, Silence) which are as follows -

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Iadustrial | Commercial| Residential Silence
Naoise level in Area Area Area Zune
db(A) Loq
Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Tine | Time | T3 Time | Time | Time
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4. Esscutial documents to be submitted by the Industry/Unit as Applicable :-

(i) Bavironment Statement in Form-V of Environment (Protection) Rules, 1986,

(i) Quatterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hag to-comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Ultar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:~-hup://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to sybmit a bank guarantee with minimum validity of one year of the
amount cquivalent to the sum of initial consent fees (Air and Water) or Rs, 50,000/ (Rs, Fifty Thousand
Unly) whichever is more, within 30 days irem the dale of issuance of this cexizfigate. in case of non-
compliance of this direction, your consent will bo revoked by the Doard.

8. 1f the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to cbtais No objection certificate for abstraction of ground water. 1t will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- -
1. The applicant shatl get analysed the samples of effluent/emission/hazardous wastes at least once ina three.
. ¢ laboratory recognized by the MoEF and shall report to the UPPCB.
hall however, not without the prior consent of the Board bring into use any new or altered
outlet for the disc) arge of effluent or gases emission or sewage waste from the unit.
- reated fndustisf waste water and domestic waste water shall be dispesed jointly at one disposal point.
T Th ﬁp{gf{lc‘ it kiall provide discharge measurement equipment at final disposal point,

A F eggggga t shal strictly comply with conditions of this CCA and submit compliance report of stipulated

i days of receipt of thus CCA. If at any powt ot tume, 1t is jound that the 1ndustry is not

conmplying wne t'(pulated conditions or any further direction/instruction issued by the Board, legal action

™ \l{ fifj ppfcant shall maintsin good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupied eniry to the STP/ETP inlet and outlet points, Air Pollution
Cantrol equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Bourd's officials.

R Whenever due to vmy,g_g;:ideﬂt or other unforeseen act of event, such emission ocenrs or is apprehanded to
occur in excess of smuddrds laid down, such information shall be reported to the Board's offices and all
other concerned offices. [n case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in @ manner so that all emissions be emitted through designated chimney/stack
only.

10. In ¢ase of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shiall be imperstive 1o stop production in the industry with imroediate cffect and such information shall be
weported 1o Board's oifices. The industry shail be lisble to pay compensation aiso in such cases as decided by
the Competent Authority. '

i1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ¢te. or any change in effluent discharge
point or emission point
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12. The Board reserves the right 1o revoke/add/modify any stipulated condition issued along with CCA, a5
may be necessary.

Spealic Condiuonsi~ )

1. This consent is valid for production of 100 KLD Rectified Spirit/Extra Neutral Alcohol/Ethanc! while
using B-Heavy Molasses/C-Heavy Molasses (450 MTD) as main raw material and 6.6 Megawatt Co-
Generation Plant by BALRAMPUR CHINI MILLS LIMITED UNIT MANKAPUR CHEMICAL
DIVISION st Village-Datauli, Tehsil-Mankapur, Distt-Gonda (Uttar Pradesh), 271302,

2. Zero Liguid Discharge shall be ensured and no waste/treated water shall be discharge outside the premises
(zpplicable in case of the projects achieving the ZLD).

3. Industry shall operate and maintain the MEF systems to ensure Zero Liquid Discharge, failing which, this
consent shall be treated as revoked.

4. The separated water from solid separation system such as condensate from evaporation concentration
system such as MEE shall be reutilized in the process. If required, sepamied water and condensate may be
treated before reutilization,

5. Industry shall operate and maintain measuring devices (water/flow meters) at required location (raw water
consumption, solid separation system: feed, permeate and reject, evaporation concentration systems: feed
concentrate and condensate, water reused in the process & concentrate utilized in drying system/equivalent
technology) to record the water balance shortly without delay.

6, Maximum 07 days Spent Wash shall be stored in the Lagoon and ensused to send monihly reports
ceapding spent wash storage and details of water level in each lagoon constructed in industry,

clate and maintain the effluent treatment system effectively and regularly. All the effluent
thall be kept in good runsing condition all the time and failure {if any), shali be
d without delay otherwise, similar alternate arrangement shall be made. In the event of

dxachaxg,cd outside of the fuctory premises in any cnrcumstanc&s, hence zero dxscharge condition shall be
maintained at all the time.

9. Industry shall make proper arrangement for safe and scientific handling, storage, transportation and
disposal of all solid wastes, sludge ete. generated

19. The industry shall operate throughout the year (365 days).

1 1. Pollutant load like BOD, COD, TDS, and TSS in effluent and M, NO2 and SOZ in stack emission shall
not be changed/inereased during B Heavy Molasses based operation.

12, Industry shall provide adequate arrangement for control of odour nuisance. All internal roads shall be

G
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made pucca. Industry shall maintain good housekeeping within faciery premises, around efflucnt treatment
facilities ete.

13. Industry must strictly comply all the directions issued by UPPCB, CPCB and Hox'ble NGT fiom time to
thme.

14. The industry shall install roof top rain water harvesting system and Piezometer in the factory premises.

i5. The industey shall always connect the CCTV Camera with the server of CPCB and control reom of
urePCs.

16. Indusiry shall submit Eavironment Statement 1o this Board as pér provision of Environment (Protuction)
amendment Rule, 1993 for the previous year ending 315t March on or before 30th September every year.

17, Incase industry fails to comply with tho direstions issued by Board in a stipulated time schedule aad/or
fails 1o comply with any of the conditions stipulated in the consent/ renewal, the consent to operate (CTO}/
renewal of consent issued by Uttar Pradesh Pollution Contrel Board, Lucknow shall stand automatically
withdrawn and manufscturing operations shall be close down without further notice.

18, Constiuct 0.3 mir {ree Board in each lagoon used for storing spent wash 1o prevent overflow.

19. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
tais Certificate for verification of Consent fee payable.

20 Perceniages ol sulid concentiation allor MEL shall be soslysed by NABL accredited 1ab aad report will
submitted within 2 month.

p green belt as per the protocol attached with Board's office order dated.
¢ on Board's Website.

25. Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB.,

26. The Industry shall install on line emission continuous monitoring system and shall ensure regular
trapsmission of data of Continuous Online Emission Monitoring System for to the servers of CPCB and
UPPCRB. Indusiry shall submit regular stack monitoring report every mouti,

27. Ash generated during production process must be disposed off in scientific manner as per guidelings of
CPCB/MOEFT. It is also mandatory that disposed ash wiil never affeet the Health and Envircament of nearby

™ sern s o weor it e b
JUTR8 an wesigaentn,



28. The industry siall use at least 20% of total fuel & bio briquettes in boiler, ag ber availability,

29, The orders passed by Hon’ble National Green Tribunal in O.A, No. 12/2023 in the malter of Alok Kumar
Mishs & Ors Vs, State of Uttar Pradesh shall prevail on this CTO.

30. If closure order is issued by CPCB or UPPCB against any defanlting unit, then CTC issued earlicr will
suspended during the pendency of the closure period and after ensuring the compliance and afier revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
ciosure order, with imposed conditions thereof. '

31. Concealing facwual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this CTO and atiract action under the provisions of

Environment (Protection) Act, 1985, RAM E;gli*:gy é;g:‘:ﬁ

* Dale:2023.12.18
Cthﬁﬁﬁnﬂa: oSS0

Copy o
Regional Officer, U.P, Pollution Control Board, Ayodhya for information and necessary action.

Chicf Environmental Officer ﬁ'}irch:-ﬁ
tally signed

RAM '!@;géAM KARAN

Date:

KAR AN»io::s.ma

15:21:38 +05'3¢'
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'ANNEXURE - 8

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref.Ne: 11739%/UPPCB/Faizabad(UPPCBROYHWM/GONDA/2020 Dated: 05/05/2020

To,

M/s BALRAMPUR CHINI MILLS LIMITED UNIT MANKAPUR CHEMICAL DIVISION

village
Tehsil

Datauli, Tehsil Mankapur, Distt Gonda (Uttar Pradesh), GONDA, 271302

:Mankapur

District :GORDA

Sub :~ Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transbeoundary Movement) Rules, 2016

Number of authorization and date of issue 11739 and 05/05/2020 .
Reference of application (No. and date) 8328656 and 250342020,

Mr PRAVEEN GUPTA of M/s BALRAMPUR CHINI MILLS LIMITED UNIT
MANKAPUR CHEMICAL DIVISION is hereby granted an authorization based on the
enclosed signed inspection report for generation, collection, utilization, storage and disposal -
or any other use of hazardous or othier wastes or both on the premises situated at
BALRAMPUR CHINI MILLS LIMITED, CHEMICAL DIVISION .

- Details of Authorisation
S :‘ W «of Hazardous | Authorised mode of disposal |  Quantity(ton/annum)
\(S asp e Schedules | or recyeling or utilization or
: / il aind iid OXLiese rules . COPrOCCSSIIg, Lit,
wﬁ\, gschmh\ Misod with bagasse and burnt in. |1.250 MT/ANNUM
o ' boiler.

zio };hall be valid for & period of 31/12/2024 from the date of issue of this letter

is subject to the following general and specific conditions (please specify
atneed to be imposed gver and above general conditions, if any) .

s of Authorization -
orised person shall comply with the provisions of the an irenaent (Profection Au

i 1986 and the rules made there under .

‘the authorisation or its renewal shall be produced for inspection at the rcquest of an ofuccr
suthorised by the State Pollution Board .

‘The person authorized shall not vent, lend, sell, ransfer or otherwise transport the hazardous
and other wastes except what is pcmmzed thmugh this authorization .

Any unauthorized change in personnel, equipment or working conditions as menticned in the
application by the person autborized shall constitute 8 breach of his authorisation .

¥

The person uuthorised shall implement Emergency Response Procedurs (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Centzal Polintion
Control Board guidelines on Implementing Liabilities {or Environmental Damages dug to
Handling and Disposal of Hazardous Waste and penalty .
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4 It is the duty of the authorised person 1o take prior permission ot the State Pollution Conirol
Board to close down the facility .

8. The imported bazardous and other wastes shall be fully insured for transit as well asfor any
accidental ceourrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
mamtained

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

L1, Theimporter o cxporter shall bear the cost of Import or export and mitigation of damages iff

any g

2. Auz; application for the renewal of an authorisation shall be made as Jaid down under these
€s.

13, Any other conditions for compliance as per the Guidelines issued by the Miaisiry of

Envirenment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14, Annual return shall be filed by June 30th for the pericd ensuring 31st March of the year .

B Specific Conditions of Autherization

1. This authorization is Valid for M/s Balrampur Chini Mills Limited, Chemical Devision, Unit
Balrampur.

2. The authogization shall be valid upto dated 31.12.2024, if not suspended or cancelled eatlier.

: h ing, storage and transport and the packaging shall be easily visible and be
2/0 withstand h}sxcal onditions and climatic factors. All hazardous waste containers 7 bags
sl be gycget th&“‘ o gl .ui label. The storage area should be at an isolated spot in the premises
fétfbfxe(g«co ere fmd duly marked.

r:zcdg)pa 32 /ag pncy shall ensure that no adverse impact on the air, soil and water

o8 place due to activities for whxch authorization has been mqucsted

Court in W. P (c) No. 657 of 1995, no mdustxy covered under Hazardous and othex Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, belore its expiry or fail to comply with conditions of the earlier authorization issued
to vou, closure order shall be issued against your industry without any further notice.

6. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

7. ln case of occurrence of an accident, complete details on form must be sent to ULP. Poliution
Control Board at the carliest along with details of mitigative and remedial measures taken.

8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is scld to any
other reprocessing unit it must be ensured that such unit is fully complying with environmeatal
requirements and has a valid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All «
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spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Nan—compatnble wastes
must be suitably and safely handied.

10. 1t is within the powers and functions of the U.P. Poilution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule ~ 7 of Hazardous and
Othier Wastes (Management and Tran boundary Movement) Rules, 2016.

11. Yeu are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air cmissiun and solid hazardous waste generated within the factory premises. Necessary
cunplivece should Lo scul widiiu 15 days of receipi of diis letier.

12 lt is ﬁw mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
{(Management and Trao boundury Movement) Rules, 2016.

13. It shouid be ensured that hazardous wastes shall be properly collected and packcd in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

14. An ETP sludge test report of a laboratory approved under E.P. Act shall be subnmtedalong with -
compliance of this letter of this office. '
15. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

16. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay & fine as levied by the State Pollution Control Board under the
rules.

17. Details of raw material (which is Hazardous waste) and product along with quantity shall be

aw.u.auuuu & Mavistil,

M, the stored hazardous wastes for final dxsposal to the TSDF and report back to
gre C.B \snm thy, required m.amfesto (document of proof) wnhm one/three month of this letter.
19 Thg it shyll ons
w m?r? t1ké
X G tiﬁu Common/Captive incineraior stack shall meet thc prescribed standards under .

Ardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for cach
/ Sent to TSDF/Incinerator.

Al Crization/Registration is valid till the industry is having valid consent as per the
pmvxsmn& of Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control
of Pollution) Act, 1974.

23. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Contmi of ., .
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Manugement and Handling) Kules, 2016,

24. The authorized aclual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.

25. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.

26. The indusiry shall submit the colored photo graph of display board within 15 days.

The industey shall submit the form-10 within 15 days for disposal of hazardous waste.
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( Authorized Signatory ) '
Chauhan  RRNES

UTTAR PRADESH POLLUTION CONTROL BOARD

Caopy to: To the Regional Officer, U.P.Poliution Control Board, RO, UPPCB, BASTI for
information and necessary action .

CEO/EE, VC Cirele
Nishl Kuirnag Sacersosty
Chauhan - i
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o 55 ’ ANNEXURE 9.A

GROUND WATER DEPARTMENT
{Hamami Gange & Rurdl Waies Supply Depaitinenty
Miustry of Jal Shakii
Govecnment of Uitar Bracesh

Form 8 (£}
[Hee rles 15(2)]

{RUNEWAL OF AUTHORIZATION BO-ORJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIALI INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZABON NG-OBJRC TION CERTIFICATE NO: REGU138Y6
VALID FROM 12/10/2021 TO 1110/2028

Registrotion No. 202109000537
Tane of the Gunar GAJENDIRA KL2AR ROUT
Addrsss o e Applivant ks Qo L, Woge P Auplkiaion Fous et . GNDAGUZIRNINZS
Pt of Suboiaion P " Bpechien igtative
Goripany Hawe BALRAMPUR GHINIMALELTOUNTY  Company Addisse  \itage Dot Teka Masicapis,
MARKARUR CHEMIGAL : : Dt Gt § _
P s . L . ‘
Plot NoRhassa o Eiating Land deails ehacaod T W
Ward tio Melging No. ' - '  m
Particular of the Existing Woll and Pumping Devics ' '
w;u.u CossliuchamSukng of e Wok Q‘(W .
S m—— S — ‘OepiolthoWell omatery vi\zéﬁ
Purpess of well ndustrisd " Asscebly Size(for Tuise Walh
Strajagr Poskion (Foe Tyibe Viek)
Type of Pusip Uses Babavgsibis N.P.ou.tnPumg 2800
» Rate of Withdrawsl (mihn} 166,00

 GRARR007
m Amak Runniay Hours Per lixy: 800

an fof esvaat 6 RAN0 L RIS ANNCANDREN I HIBSIDS vkt usio WIDZ0R1,
(-
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This Fio-Cibjection CEINCAE AUNCr2es (e Grmar Bpplisnt {usic 1o Sink & well i Y Ration specios ot 81, (3) for exirseson of round Waler al & 1ale nal sxcuading that 35 shovwa
at 81, (343, Jor Kutiing Hours per Gay @ shown 8t SL (3K), wind for saaxioun alivwalibe sonual extacion of Gousd walet e shown at St {3h) wid s wallld subjuct to e absevance

o fhe vonditions slaled oredeal,
Coadions

o (0) I case of any ehinnge of avritralng of e proposed vl Resh authonzation has 1 be oblained.

- a)mwmmmmmummmmhmua- wokus indicaied 0t GL {23 nodd (3) of (his carificate shadk be made wilhost
P of ibe Faitheali, Any divintion n v ragerd shail ead to vancelalivn of this aultcixaiion,

« 13) For e purpese of g 6nd recond h,:wdmdwwmmﬂwmmuwﬁmmmm«msbmam
Taviegy WAGHIG Y Syl 16t 4 it d i it of el ey devicas wod it abalt by presuow € it e Guatniy
wmwmmmmmwnmm uﬂwmbmmm«mdmmmuwumhmmﬂm

m watuend B T duae o sk oo Wekat satiute

v () T soewcsived Aulliany roservas the nght o slop extraction of ground waler from the weil Gue W quakty hagards o any othar reescis, If the siuution 5o demands.
{5} by s of sy g of wwseesiig of e axialig woli, frosh reglstalion has 1o be oiianed,
6} Mo chisnge of locubion, deugn, rate of wilharawst and pumping device In resgect of the saisling wall us indaied of Si. {2) and mdmmmu made wiinput

PR P nlmo*‘ Ausbrivg. Any Seviaton in Mg ragard shall tead 0 canceiialion of this regisicatiian,
. (l)ncm,acvdm fars ¥ indi fuenished by thw sppiivant lo hie spplication for issuance ¢f Bl rogistalion is found 10 be mooiest dudsg vetiication at oy
q sage, this s 3oble K 3
» (8) Tiwe Ceril { Autbor ¢ HOC B vaslid for @ padod of ive years o e date of issue, T spqalicant shell lsve 10 Bpply for maewal Tiroogs s fresi

apkcation, ot loast ety days pacr to expiry of its waildity,
v {#) Conslrudiion of pageamitars and Installation of dighal weler level recordens with telematry shiah be mandaliy for user, Depit oiid 2ong Wppod of plazdmsier stk be
cnaEnsUGAS Wil thal OF e puapyg weil, humowmmmmw secodiong shall bo inada sveietic 1o this olfee on moniily besis.
(10) Cuduesioas or fastaioton of ¥ &
mmwmwmwummmumw Toweiing the lapel sunder or aulomalis waisr lovi messuiiog equipmant, s siso used to

Lot b wwresgdiis Som s spudlly Bt ; wasdad, G kg uisalines for inslallation of puaumeiiss W 55 Idloes for compancs of NOG:
v o Tt pleLuROINT 15 10 Be instatied: scbed 8t B piing o 50 o dislance ko The purpiag wel Srcugh which grand waist is belng withcrawn, Tie damate of the
piakoeie: shouil be abou 4" 6",

«Fhg dapia of the piezemeisr should be same e soase «mmwmmmmummlﬁmm one percrster s inslatie e
seuisd prezomeint shoukt monder e statiow grovnd Waler 1egime. 1t wil faciitatn shaliow as el as dauper ground wates stollar mcaliodng,
o, of plugomnistiors i e construcied & Type of water level moniorng roocivasisn sl ke a8 per beiow iabis.

-

3

; . Mmmmm
. v S i Grownd wator sithciavai ) oo plaromnlens requicad . -
% « 19 ] ¢ 0
2 #30 1 ;. § 2 )
3 £0- 500 1 RS 1 !
4 > 50 2 $ o z
. nmnm-- irigg y shcld be monthly and ¥ of shoiid b G bo o, 1ha Teporied mﬂhmhmwbmm
. -Formmurmmwmummummammmwmmwm;mmmmmmw
QLY.
‘ 'm«wmmummuwmumwwmmmmmmwmmmmmmmwuhuu
CRE. e Fagaidig Tedutus leval (it vespent T enas beved), G, 2oee lapod s ¥ 4 should ba p Tor bringlg the p
inko e Hydrograph Monisnng Syston: for Giound Water Dopartmant, Utlar Fradost, aou for s vakdstion.
. -meﬁu&rw‘ymn“‘ Sorad tadoe iV e e Guing {apidane) and pos {Ontabariile i periods. Guality may be got unaiyzed

M\k&aww&mmmmanﬁ twyw}mumm MWWWMVWW
i fit chipioy el siouid be lostalled et wezomeled Tuts weits sily 107 provsbing e focaon, prezomelesd tubs well nuimias, Geph wid 2one tpped of

— 43 o,

s & g safel wwd mosesy for magsuremest may be ke sira o,

Y. e

* qll}, N -

“ m)mwwd furuisived by e sp in his spgi for i of this pesasit is found 10 be inusriact danng ventication ol ooy
USRS & Ratlo for cancehaton, -

e 19 Olsjecion Centificate for ground waler extriciion by indusiries shall be granied subijuct to ihe fllowing specilic sondibions:
-wuMmﬂhmmmmmw%%mmmhmmmmﬁm.

sfrusting bround water in eacazs of 100 A/ sl be requined ko undettake sneust water susi Uircugh Canfoderation of Indn Industriss (G Federation
e and industy (FCCH Nationst Prosucity Goundl (NPC) Guifind autiors and sl audi tupos wilhin tivee montiys of compietion of the
wparinant, Utar Pratesh, All such dusiries shail be iequived (0 reducs el ground water Use by 8t laasl 20% ovor the rest five years teough

wzm' rmmm— 7 mdmmmd i mw ¥ umnw

" -e;mapwmmubcuqukwnmmdwmWM(WMM&WWWumwaWMWMH
Uyus, PGS, pRints, lextiles, Waney, 5, forbiinars, siangnler howae, oxpi iy sl store the havestod nain wates M sutiscs
armmomlormhuuumuy

= i) geciion of ealed! uniresiod wasie water o squifer systens s Sicty polubied,

o incusines which gro dhely 10 CAUSE ground water potiulicn 0., Tanuing, Blaugive: | Dy, C f Patwoch Coal oifer hazaisous units aie. (a3
per CPOE ket) need 10 wiidenake nagessary woil head p 0 LHNTS P { ground waler podulicn,

o {6 indrastoucturst Usesy The Mo Chjaction Cerlilicate for ground wates sbstaction will be granied sublect to the folloving specific contitons:

» Hincuse of blvastiutiuee peojpoty il raguing o shall b requisedt 0 wurry oul raguie makating of dewalarng Gscivwge telo (usag & dygtal walar fiow
nm)wmmm%bwmmntnhﬂ?am Wsmmwmmmmwmmmmmu
tww:mmumwmmmwmm

. B i WS A D TS 10 ) et b mstRIaety dor agw Hraiecio, m«uummmmnmmu.m&mwm‘:dw nmm&msmmwc
wuwm GOF CRIStNg, galaning e,
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W ANNEXURE 9.B

‘ a2 GROUND WATER DEPARTMENT
{Homad Gange & Rural Wate Supply Depa tuent)
> ¥/ Munistey of Jai Shakn

SNt OF Uitay Fratiusll

Form 8 (B}
[Gee uies 16(Z)]

(RENEWAL OF AUTHORIZATION! NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL!
COMMERCIAL! INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION! NC-OBJECTION CERTIFICATE NO: REG030308
VALID FROM 12/10/2021 TO 11/10/2026

Fogistraton No.: 202163000548

Name of tha Gwnad CAJENURA KUMAR ROUT "

Aduress of the Apphonnt woﬁ-mmmm Application Ferm Serial Ha. | GHLAGEZ SRINRED

Late of Subrassion Zlsatat Specimen Signature

Ce&vmy*&n W&Jﬂmwﬂb‘ﬁbmﬁl cmpwm - A o — MDMMMN&SW‘
MANKAPUR CHEMICAL Dbt Gk {

Location Particulars gt i o » -

=& - - e z m : i e

Fiot kaikbass Na. Cabling Land Geliis sllacied MunicipaitglCorpuralion Ko

Viked Holtiolding No. . A

Particulur of the Exisling Well and Pumping Duevice

Date of Construstizn/8inking of the Well  GLOVIGT

Typo of Well Tubk WolBoring il n;pmmh;mmu'&)p 11240 )
Putpose of weil InGustrial . - Mmﬁymwrm.w«m
Giralsser {aigen iVor Too Well) V A

Subtneisibie W oftng Pump 2600

Gleolic Moior Rate of Withdrawal (/i) + 400,00
marwwaioqqﬁ_?;u\w tric Puing) A oA - o '

S Lok <00 -
i of Growed Watat: 165000
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et Ny A gt o ORI RUINOITES T CovrBr SRRt (LSer) 10 ik 8 well 1 The 10Sation apowilied ol §1. 3) for exiraolion of GIound wisles 31 3 FH8 IOk BXC0EMng INet S SAOWI
At (3} dor Ruaning Fowrs pes day &3 shiown at Sk (3K), and for maxinam shawable annusl extracion of ground watar us shown 2t 81, {55 wnd is vakd subject 10 the olissivacee
of the ondibons sisied ovorieal. )
Conditions

(1] In case of vy Chinge of ownersig of the popossd vell, fresl sulhonzuton has t be clisned.
mmwwnﬂmmmumwmmmmdmwmnwu‘awwmummmumm

of i Autharily, Any Gevislion in this regacd 3haf loud 10 al
. wmmmwmmmmmdmmmmwwwmmmmmuwnm
bawing Gic wincds vucord sate and Gueniein of exlieulivn, ot Guiiol of i d it ehail be ¢ of it e Uity

muynmwmmmmdwhmmwwmmhmTmnudm«mw«mmﬂumnmmmm

Cavsd By e T6COSGEG rale oM waltt malers

O Tt want arviad Aotbnnty 0G0 0% T TGt 19 S0 wstaion 6 ground water om 1y el Gue 10 qualdy Hessiy of any othar e Ssbuation L4 Us

(3} Incsge of wy Chinge of Opership of U exasiing wiek, Resh regisladcn has 1o be oblaned.

167 Mo cange of localon, dusgn, 1ie of witbdrewal sad frimnging device in 1eapect of ine casung weil us dicelad el B4, {2) wd {3} of fus certificaie shak be made wwul

mmdnwmm%hmmmhﬁhmu#ﬂm

(7) 0 case, any of the A furrishad By 1o appicsnt in his opplication for issuance of tis registiation is found W be Invoned during verification ot any

subsequent stage, l\lmhaaﬂmblnunhm

» (8 The Cenificaie of Aulionation’ NOT et be valid for 2 peiiog of five years om U dole of liowe, The applicant shall heve to apply for tenawal ihicugs s inesh
mammmmbmumw

-

. @G of dighal wale level wdh ¥ shall be y for user. Dopth aid 2008 tapsed of plesomeiss shoukl be
Wwﬁnmuummmmmmmmu shali be made 10 this olfice i i Disds.

« (19) Gudols for instatavon of ¥ it ik Storiloring

. ak Aabe well used ordy for W Ihe waier st by aaning e tpel sounder G aulomate water level tosswing equiptied, 18 wiso used to
mmmummmmmwmumdmnummmm

. i 15 10 L sty e bkt e of W vsiance Wom the p ay et Luougls vebwole grouind wines i baing wildiawn, The dsmeter of the
PloLomoir Soou be slni 47 0 8"

» Thie deptn of 906 przsimelss shouks be sauw we B cage of ibe punping wel liom which ground waker is mml.mmmmmmww f
secand pecemeiar showdd mondor e shsliow Ground wisler regima, It wil Tactitate shulow us well as docpar ground waier aquiiar manikaing,

« = o, of i ey 1 be ¢ % Type of wator level monitaring mechanisi shall be as per Lelow table; .
: Monilidng Machagism i
.  Sho Cremsitve ol Ground waler withdravel (canidoy) oLl PRazoinelins v e P, oSNk . . H
1 <10 [ ] 0
2 1"-50 1 1 o
3 500 1 0 1 ;
) 4 » G0 2 : 0 2
&Mﬂﬂm“hwwwmdmmhwhmh G i siwuid be givon in tneler up Io two declnals,
- OF wislar beval SULATOT OF SUlDRIEG veater Iewe reconder (AWLIRY Digial G vealer level e (OYRLIR) wlli belenpioy vysiom shouid De ussd for

of wirar kvt 0 plezomeier should be tken, oaly 2hr the purspsy fom the stiounding Wibe woils bas been sluppad for about four Yo s hous.,
CUGrLeS, teduced hevel (with (espect 1 tieun level), Cepih, tone ped and usseribly lowoned should e provided tx biieging the picsoiveter

shoukd be tnslalied 8t plezomeled Tube wells site for providing he location, Rezomeiusd Woo well renbes, dapit s0d 2ane Wwpped of
mmmmwm
0 o g safoty and socess for thessussinent imay be taken cave of.
e mmLs) it Ly e Impuu.d Ly lw concanned Auihcdy.
af Uk iavticudarn ) [ d Ly the applrant in s spplicaiion for insusnce of this peimil s found o be incomec duwing verfication at sy
ym;«m&mmm
4

User: ho Ciyection Gentibioate for ground waker exiraction by industtes shull bie gramed subject 1o the follewing speciic contiions:
mmwmwnMWmmwmmmmwmmwbmmwm«m

105 Sk be requered 16 20ait latest wakes efiicient Wochnalogis 55 88 10 reduce depentence o Grouns waler FRscues,

T AN ndusiies shstmetiog groind waler ln exess of 100 mi¥id sheil be reguited to idertak | water sudid tiough Conds son of fdian Industies (ClLY Federation
indisn Chismber of Commerce sod ndusiry (FICCH National Producivty Gouncil (NPC) sertfied suditors and subinit audil rspons within ltew imonithe of Gatgeion of the
s Io Grownd Warkst Dopaciment, Uller Pradesti. All such indusiies shiak be requinet 10 reduce thelr ground watar use by at lesst 20% cver the next five yoars teough
oppropate MEUns.

. WG of o wells) g ejis) vatha the ad insimitanon of app watir level s s in G i

cmmmMm.‘mmwmmmypﬂMmemmwm’mmmmw mmuwwmhmmmm

PiGpaaiet, TN e Lomelnr (Supenann wel) st e date di of 50w fican e Boe wakpremasiion vl Deplh sod syeiles zone lappod in e

prezsmeler shall be 1w samc 56 et of the pusiping webl wilis, Monthiy waler lvel Gata shali be Submitted ok 10 the Crowns Wales Dapuariaient, UP.

v} The proponent sl be requiad 1o sdopt ool g rain water | tiag! in ihe praject Industies which w6 kioly 1o poliie ground walar (chamical,

icad, Gyes, pgenunt mmmwmwmamm eaplosives otc,) shall siore the havested ral walir in swivcs
mammlwmhﬁnh&m

i} Infection of eated! univented waste waler inlo aguiler system is selchy proiebied.

i} Incusiries which ae luly o couse grouss water poilion e.9. Taaniog, Slavgiier Houses, Oye, Chemicall Peliochomical, Coal washeries, alher hazardous units ¢lo, {as

poe CPLB fist) need 1o undertaha necessiry will head protaction mousures 1o susure pravantion of gound waler pofutiva,

(B} infrastiuctueat User: The Ho Objscion Cerlificae for ground waler sbaliscon will be granied sidject 1o the Soliowing spocilic cundibons:

i by caserof nlrastuctons projects thial regui dewalanng, proponant shll be reguined 1o carry otk seguiar sonhionng of duwatesng dschuige o (using 8 digtal water tlow

m)wmnmmn&mmww«mwmmmwumwuwwww for

3 g 68 reaused by District d Water Murag o,

. of 8 ¥ 1 Panms (511 sl b Crarduiony J0f new Brojects, wiers GEoant wols sequecment i mio Sun 4 m? jay. Thsmumarrmm_

mwwmmwm«nwﬁwm
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Date 241 2i2021
Pizou Goude
This certificate Is slectronically generated and doss hot require digital signature
Solemnly Affirmed &

Declayed before me

O cliniziien
L1112-2Y

Tripurari Prasad U adhyay

g H p

‘~tarv Distt Gonda (1! 0}
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